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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 649/2023

IN THE MATTER OF:
SHRI KRISHAN KASHYAP

...APPLICANT

VERSUS
STATE OF U.P. & ORS.

...RESPONDENT(s)

ADDITIONAL AFFIDAVIT BY RESPONDENT NO. 4

I, Binod Kumar Singh, aged about 46 years, S/o Shri Hiraman Singh, presently

posted as Executive Engineer, Irrigation and Water Resource Department, U.P., do

hereby solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant with

the facts of the case and is competent and authorized to swear the present

response.

L BACKGROUND OF THE MATTER:

2. That the present Original Application has been instituted before this Hon’ble

Tribunal based on a letter peti o)ﬁ réi,s@}x/ issue of discharge of untreated
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sewage from Shivam Enclave Colony, Old Haibatpur, into the Hindon River
through an underground pipeline, and also alleging encroachments within

the floodplain area of the said river.

. That the Hon’ble Tribunal vide order dated 11.07.2025 directed the
Irrigation Department to extend full cooperation to the Greater Noida
Industrial Development Authority (GNIDA) for removal of encroachments
at Shivam Enclave Colony, Old Haibatpur, Greater Noida, in connection
with the discharge of sewage from the said colony directly into the Hindon

River.

. That in pursuance of the aforementioned order, the Irrigation department
vide letter dated 06.02.2026 requested the GNIDA to provide the
information of the proposed date for removal of the remaining
encroachments, so that the Irrigation Department may remain present with

its team in a timely manner to extend full cooperation.

A copy of the letter dated 06.02.2026 is annexed herewith and marked as

ANNEXURE-1.



313

5. That it is respectfully submitted that the Irrigation Department shall continue
to extend full cooperation and assistance to the Greater Noida Industrial
Development Authority and other concerned agencies for removal of any
illegal encroachments and for protection of the floodplain area of the Hindon

River, as and when required.

6. That the Department remains committed to ensuring compliance of the
directions issued by this Hon’ble Tribunal from time to time and to
maintaining the ecological integrity and natural flow regime of the Hindon

River.

7. Hence, the present affidavit is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.
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9. I state that everything stated above has been stated by me in my official

capacity on and derived from the official record and I state that nothing

material has been concealed therefrom.

DEPONENT

VERIFICATION

Verified at on this __{ Mt 2026 , 2026, that

the contents of the above affidavit from paragraphs 1 to 9 are believed to be true

and corréct to the best of my knowledge and belief. No part of it is false and

]

DEPONENT

nothing material has been concealed therefrom.
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